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“Taking a serious note of the aforesaid aspect of the
matter, this Court directs the Chief Secretary of the State to
constitute a “Separate Cell” in each and every Department of
the Government of Rajasthan, who would look into the
matters of making compliance of the orders passed by this
Court, by way of con.%tituting separate Committees/Cells
headed by the Principal Secretary of each such Department
who shall ensure timely and hassle free disposal of the
representations, submitted by the aggrieved persons within a
period of two months from the date of receipt of such
representations. This Court further directs the Chief Secretary
of the State, Principal Secretary and Secretaries of all the
Departments to take steps to form such “Redressal Grievance
Cell” as early as possible within the period of two months.
The Chief Secretary of the State is further directed to
make compliance of this order and submit a compliance report
for perusal of this Court within a period of three months from
today. ; 7
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